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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

CALCUTTA BENCH

OA.NO. 239  OF 2017
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Bipul Kumar Biswas,@b@ Q’“‘“PC ”W

‘son of Late_nDhanahjay' Biswas,

W— " (,.3,(500 Sanior $eelim offiicar C&QQM;)_S‘P\Q)
residing at 1359A, ‘Manickpur,
Maﬁasbhumi, Post Office-Italgacha,

Police Station,—D'urr:idur'n, Kolkétaf
700079.

..... APPLICANT < |

-VERSUS-

1. Union of India, service -thfgugh
the General Manager, South Eaéﬁern_
Railway, Garden‘ Reach, - Kolkata, )
Pir;—700043.-

i

9. Financial Advisor & Chief
Accounts Officer, (PfinCipail)i South
Eastern Railway, Garden Reach,

' Kolkata, Pin-700043.
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3. 'Depiity Chief Accounts Officer,

£

(General), South Eastern Railway,

Garden Reach, Kolkata, Pin-700043.

4. Senior  Divisional Finance
h‘/‘lanager South Eastern raﬂlway,»
Kharagpur West Mldnapore Pin- 79—'3
S. éamar Karmakar, Senior Section
Officer, at present posted at Seuth
Eastern Railway, Garden Reach

Kolkata~700043

6 AK Sardar Senlor Sectlon

Ofﬁter it present posted at South

Eastern Railway, Garden . Reaéh,

Kolkata-700043,

. RESPONDENTS.




9 © . ' 02.350.330.2017 i
No. O.A. 350/00339/2017 Date of order: 22.9;29,1-7 . !

Present: Hon’ble Mr. AK. Pattnaik, Judicial Member SR
Hon'ble Dr. Nandita Chatterjee, Administrative Member - -~

For the Applicant S Mr. P. Majumder, Counsel

For the Respondents: Mr. C.S. Bag, Counsel

ORDER(Oral)

| AK PattnalkJudlmal Membe,r:'
| 'Héa',’fd I\/IrP M_ajumder, Ld C’o‘u’n»se‘l.ifof the ébp!icant and 'I\j/lr.,}'C.S‘.
Bag 1d. é-oi)n-se'!. appéaring, for -thé official »respondents.

2. This OA has been-filed by Mr. Bipul Kumar Biswas challenglng |
| impugned Office Order of transfer bearing No. [1/2016/71 dated sm";Qddberi,‘ |
201‘6 iésued by the -Ofﬁce-iof the Financial Advisbr & Chief Accounts“‘(‘)fficer:
(Principal),-South Eastern Railway, Gardelnl-R_ea‘ch and non-cons_idér:a'{ion of
the 'fép‘ré§eﬁiéti6h for own request transfer and'posting at Garden Reach

on ihe ground of medical fréétmen’t' of his son. This O.A. has been filed

praying for the following reliefs: -

“a) Commanding the respondents and each of them -to- revoke,
cancel, ‘withdraw and/or to forebear from giving any effect and/or

 further effect “to the said purported order of transfer.dated 6"
- December, 2016 ‘as contained in'Annexures A-7 herein. $

b) -Comm "‘ndiﬁg(jt‘he respondents and each of them to. consﬁid'er

the representations of your applicant dated 17" October, 2016 and
6" December, 2016 as contained in Annexure A-8 herein -and :to
consider the transfer and posting of your petitioner to Garden Reach
as expeditiously as possible. R
c) * Commanding the respondents and each of them to certify
and transmit to.this Hon'ble Tribunal the records relating to the
issuance of the purported order of transfer dated 5 October; 2016:as
contained in Annexures A-7 herein for being quashed and/or: set
aside by this Hon'ble Tribunal. , o
d) Pass such other or further order or orders, mandate or
" mandates, direction or mandates as may appear to be.-fit .and
proper.” ISR
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3. The facts in a nut shell as per Mr. Majumder, Ld. Courﬁ_s_‘éil: fjof the
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appllcant are that the applrcant has been denied own request transfer and-v :
post at Garden Reach despite the fact that the person who have" been
granted such benefit of transfer was at the bottom of the pnonttr |ISt He
preferred a representatron on 6.12.2016, which is still pendmg
consideration. |

4, Mr. Majumder, Ld. Counsel for the applicant submitted that the
grievance of the applicant would be more or less addressed if a specific
order is passed by directing the concerned authority ie. respondent\.No. 1
to dispose of the representation dated 6.12.2016 within a sp:'ecif:ic.;?t‘irne
frame. Lo

5. Therefore, we dispose of this O.A. by directiné the respondent No.1

‘that, if any, such representation as claimed by the applicant has been

r'preferre,d‘en 6,12.2016 and the _sam‘ecris‘s‘t'ilit':pending consideration, then the

%éirne’: may be considered and disposed: of within a period of fourfwee‘ks

from the daté of receipt of this order.

6. ‘Tnbdg“h 'Wé’th'a"ve‘- rof entered into the merits of the case still tnen we

Hépe and trust that after such consideration if the applicant's grlevance is
found to'be genuine then expeditious steps may be taken by the concernedl
‘respondent No. 1 within a further period of 6 weeks from the date of such
consideration to extend the benefits to the applicant. However, if in the |
meantime the said representation stated to have been preferred- on
6.12.2016 has already been disposed of then the result thereef be
communiCated to the applicant within a period of 2 weeks from the 'da:te of
reeeipt of a copy of this order.

7. With the aforesaid observation and direction, the O.A. is diéposed )
of.

8. As prayed for by Mr. Majumdar, Ld. Counsel a eO'py of thlsorder

\Q&Qt; -




along;with -paper book be.transmitted to the respondent No.- 1byspeed .

post for whrch Mr. Majumder undertakes to deposit necessary cost |n the i

Regrstry by the next week.

9. St‘atus quo as on date so far as the applicant’s continitj.?an'c;e'r-in hrs :
présent place of posting will be maintained fill the representation- is |

“considered and disposed of and the result thereof communicated to the |

applicant.

(Dr. Nandita Chatterjee)
Administrative Member
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(A K. Pattnalk)
Judicial Member
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